W

NATIONAL COMPANY LAW TRIBUNAL
- AHMEDABAD BENCH
B AHMEDABAD ‘

C. P No. 8/441/NCLT/AHM/2018

~ Coram: Hon'ble Mr. HARIHAR PRAKASH CHATURVEDL. MEMBER JUDICIAL

S _'.__-ATTENDANCE CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD
~ BENCH OF THE NATIONAL COMPANY LAw TRIBUNAL ON 04.04.2018

s S.No. NAME (CAPITAL LETTERS

Section of the Companles Act ..Sectlon 441 I/w 21_7 3 Of the Com_ anies Act _201 3

B PCS Mr J; aymeen Trlvedr present learned PCS 1s for the PetItIoners None 1S present
”for the ROC/ Central Government S . .

Hon ble Ms. MANORAMA KUMARI MEMBER JUDICIAL

' Nameof theCompany: - Priti J Chrlstlan &Anr

DESIGNATION | REPRESENTATION ) --SIGNATURE

ORDER

- The present apphcatlon is ﬁled seeklng to cefnpound the alleged offence under the o

_ Compames Act from this court.

' Hence a notlce be 1ssued by the apphcant on behalf of th1s bench to the Central -
Government through the ROC by Inforrnmg the date of heanng and to ﬁle proof of

serVICe __

' The ROC is directed to cause appearance through authorlzed representatlve in Order |
to represent the case on behalf of the Central Government otherwise this court may

- '- o proceed to hcar and dOCIde the applrcatlon on 1tS merits and in accordance Wlth law.

' 'Lrst the matter on 01 05 2018

~ MANORAMA KUMARI . HAI RA
'MEMBERJUDICIAL ~ MEMBER JUDICIAL

SH CHATURVEDI -

Dated this the 4th day of April, 2018.




